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Creation of certain

NOES—N.Il.

The Resolution was adopted by a majo-
rity of not less than two-thirds of the
Members present and voting.

Tue DEPUTY CHAIRMAN: The Re-
solution has been passed unanimously.

Surt M. P. BHARGAVA (Uttar Pra-
desh): Madam, I propose that the two
half-an-hour discussions be taken up now.

Tue DEPUTY CHAIRMAN: We still
have a little less than ten minutes. We
could go on with the Bill.

Surt LOKANATH MISRA (Orissa):
Madam, tomorrow we have a discussion
which might take a little more. Two and
a half hours have been allotted to it.

THE DEPUTY CHAIRMAN: The Min-
ister of External Affairs.

Suri LOKANATH MISRA: What is
this? Before you have disposed of my
point . . .

Tae DEPUTY CHAIRMAN: What
have you had to say?

Suri LOKANATH MISRA: We have
allotted 2% hours for the discussion to-
morrow. It may take half an hour more.
Therefore, the two half an-hour discus-
sions be taken up today only because there
would be no time tomorrow.

Tue DEPUTY CHAIRMAN: Both the
half-an-hour discussions would be taken
up today from 5 P.M.
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THE ARMED FORCES (SPECIAL
POWERS) CONTINUANCE BILL, 1965

THE MINISTER oF EXTERNAL AF-
FAIRS (SARDAR SWARAN SiNGH): Madam,
I move:

“That the Bill to continue the Armed
Forces (Special Powers)  Regulation,
1958, for a further period, as passed by
the Lok Sabha, be taken into considera-
tion.”

The Bill before the House is to continue
for a further period the Armed Forces
(Special Powers) Regulation 1958. The
Regulation was promulgated by the Presi-
dent 1n 1958 in exercise of the powers con-
ferred by article 240 of the Constitution
read with paragraph 18(2) of the Sixth
Schedule thereof. It conferred certain
special powers on the officers of the
Armed Forces to enable them to aid effect-
ively the civil power in those areas of
Kohima and Mokokchung districts which
were declared as disturbed areas by the
Governor by notification in the Official
Gazette. The Regulation was initially in
force for a pertod of one year. Since
disturbed conditions in the areas of
Kohima and Mokokchung continued the
Regulation was extended from year to year
by a proper Resolution promulgated by
the President.

After the formation of the State of
Nagaland on 1st December, 1963, the 1958
Regulation could be continued only by
Parliamentary legislation, and for this pur-
pose of continuing the Regulation for a
further period of one year from 5th April,
1965, the Armed Forces (Special Powers)
Continuance Act, 1964 was passed. The
said period is due to expire on the 4th
April, 1965. Tt is, therefore, necessary to
extend the Regulation for a further period
of one year beyond that date.

Madam, the Bill has been in force for
a period of one year. Under the provi-
sions of this Bill, if any area is declared
as a disturbed area, then the military and
the police have got special powers of
arrest. search and a number of other
things and it is necessary that the life of
this Act should be extended by one yvear"
more.
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[Sardar Swaran Singh.]

Before I finish I want to inform the
honourable House that Members of Par-
liament belonging to both the Houses,
some hon’ble Members from this House,
some from the other, visited Nagaland
some weeks ago. They had the oppor-
‘tunity to study the situation at first hand.
They met the Ministers of the Nagaland
'Government. They also met a number of
other public men, officials and also mem-
bers of the Peace Mission, and they have
produced a unanimous report, a copy of
which, I presume, has been placed on the
Table of this House.

Half-an-hour

The general feeling of the hon. Mem-
bers who visited this arca was that the
situation is full of anxiety, But the
efforts that are being made to find a solu-
tion of this difficult and vexed problem
by peaceful means by trying to convince
-that section of the Nagas who have been
carrying on these hostile activities over
the years that they have everything to
gain and nothing to lose by being mem-
bers of the bigger family of India as a
whole. And the hon. Members who visit-
ed the area have also come back with this
impression with which T entirely agree.
“There is a strong desire amongst all sec-
tions of the Naga people that conditions
of peace should continue and efforts to
find a satisfactory solution of this prob-
“lem may be attempted. At the same time,
Madam, it is verv necessary that the life
of this Act should be extended. I would
be very happy—and I am sure the House
would also be very happy—if conditions
prevail which do not impel the Govern-
ment to take recourse to the various
powers which the executive will have
under this present legislation. But it is
very necessary that these powers should be
there because in the event of anything
going wrong with these peace negotia-
tions, if the hostilities are resumed, it will
become very necessary to have all these
powers so that the situation might be
dealt with effectively.

For the information of the honourable
"House I would like to remind them that
two sub-divisions in that area, not in
Nagaland, but in the adjoining territory
have already been declared to be disturb-
ed. This was necessary because of the

[ RAJYA SABHA ]
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news of certain hostile Nagas, who had
crossed over to Pakistan, returning to
Nagaland. It is very necessary that these
sub-divisions should be declared disturbed
so that the police and the other forces
which are functioning there- shounld have
the authority to take swift and effective
action under the enhanced powers that
they will enjoy under the provisions of
this Act. For all these reasons, whereas
our efforts for finding a satisfactory solu-
tion by talks continues, it is also neces-
sary that we should have the life of this
Act extended so that the requisite vowers
may remain with the executive and appro-
priate action at the suitable time may be
taken. Thank you.

Discussion

The question was proposed.

S P.M.
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